
1/

Ii\! THt C£^!TRAL AOHI N13TR ATI U L TRIBUW AL

principal BLNCH
N£U DELHI

0,A. No. 1501/97

Naij Delhi this the 27th day of Dune, 199 7

Hon'ble Smt.Lakshmi Suaminathan ,f1 ernb er (3)

Shri Chandar Pal

Son of late Pt.Rauati Prasad Sharma
leapector of Polio a, CBI-AHD
O/G the Supdt«of Police, C3i (AHQ cases dnxb^
2, Booty Road, Ranchi
Resident of L-I 262 A,DDa Flat s, Kalkaj i .

(present in person 1 ... Applicant

Vs.

1. The Union of India
through the Secretary
Deptt.of Personnel & Training,
North Block, M euj Delhi

2. The Director,
Central Bureau of Investigation,
Block No. 3, C GO Complex, Lodhi Road,
N eu Delhi.

3. The Doint Dir scto r, CBI ( East)
Second USD Building, 15th Floor,
Niza^n Palace, 244/4, AoO .Chandra Qose Road,
Calcutt a-7000 23

4. The Supdt.of Police, CBI,aHD Cases Unit
Dr.S.K.Singh Path,
Dauahar Lai Nehru P1arg,p atna.

5. The Supdt.of Police,CBI aHD Cases Unit
2 Booty RoadjRanchi,

... Respondents

0 R D s R ^ u i'{ ALJ

(Hob'ble Smt.Lakshrni Su am in.nth an, PI amb er (3)

Heard,

The applicant is aggrieved by the offica orders dated

q/97 and 23-4-9 7 issued by the Sup srint sndent of Polios, CBI,

P atrja ( Annaxur e A-2) . H-e submits that he is uorking at Ranch!

(state of Bihar). It is noted that the office has raised a.

preliminary objection regarding maintainability of tho

appliceition before the Principal Bench, ' ,

it is seen' 'that the applicant has not filed any

application uhd'er Section 25- of- the Admin-is-trative Tribunals

,\ct before the hon'blB Cfiairrnan For retaining the OA in tha

Principal Bsnche

On the basis of the submissions made by the applicant
on

and after perusing the .materials/ record, this OA is rejected
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at the sdmissim stage itself as it is not snaintainable in the^rincipal

Bench# Registry to return all the papers to the applicantj retaining

application for the purpose of of flea record, '■ ■

(3mt,Lakshmi Suamlnathan)
Piember (3)

sk


